287  Bills Introduced

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL#*

(Amondment of ssction 18 FB).

DR. VASANT KUMAR PANDIT
(Rajgarh) : I beg to move for leave to
introduce  a Bill further to amend the In-
:l:trics (Developement and  Regulation)

t, 1951,

MR. DEPUTY-SPEAKER : The
question  is:

“That lcave begranted to introduce
a Bill further to amend the Industries
{Development and Regulation) Act, 1951

The motion was adopled.

DR. VASANT KUMAR PANDIT :
I introduce the Bill,

COMMISSIONS OF INQUIRY
(AMENDMENT) BILL*.

(Amendment of section s5)

SHRI RAM JETHMALANI (Bom-
bay North-West) : 1 beg to move for
leave tuintroduce a Bill further to amend
the Commissions of Inquiry Act, 1g952.

SHRI K. LAKKAPPA (Tumkur) @
I.would like to raise objection to the in-
troduction of the Bill on the ground that
a number of Commissions of Inquiry are
going on in this country and are
pending. ‘Thercfore,  the  introduction
of this Bill js infructuous. I hope, Mr.
Jeth i will und it and not

d

move  jt,

MR. DEPUTY.SPEAKER : The
question  js:

‘“ That leave be granted to introduce a
Bill further to amend the Commissions of
Inquity Act, 1952 .

The motion was adopted.

SHRI RAM JETHMALANI : 1
intracluce:  the  Bill,

15'35 hrs.

REPRESENTATION OF THE PEO-
PLE (AMFENDMENT) BILL*

{Insertion of rew section 1B etc.)

JULY 91, 1078 Constitution (Amdt) BNl a8e:

_ M- JETHMALANI: "1
F&m»mmﬁ;"mum&m
People Act, 195t.

MR. DEPUTY SPEAKER : The
question is:

B l ‘Rhat leave be d‘wd to imrodm:f
i1l further to amenc Representation
the People Act, 1951 ™.

The motion wos adopled.

SHRI RAM THMALANT : I
introduce  the Bill.

AGRICULTURAL COMMODITIES
SUPPORTING PRICE BILL.*

SHRI K. LAKKAPPA (Tumkur) :
1 beg to move for leave to introduce a
Bill to provide for the fixing of
remunerative support price for sugar-
cane, s and other agricultural
commoditics.

MR, DEPUTY SPEAKER : The ques-
tion is:

* That leave be granted to introduce
a Bill to provide for the fixing of a remu-
nerative support price for sugarcane,
pulses and other agricultural  commo-
dities.”

The motion was adopted.

SHRI K.LAKKAPPA : 1 introduce
the Bill.

15° 36 hrs.

CONSTITUTION (AMENDMENT)
BILL.—Contd.

(Insertion of new articles 234, 23B,.
23C)

By Shri Y. P. Shastri,

MR. DEPUTY SPEAKER : We
now take up further consideration of the
following motion moved by Shri Y. P.
Shastrj on the sth May, 1978, namely :—

“ That the Bill further to amend the
Clonstitution of India, be taken into
consideration”,

Beforc I call Dr,  Ramji Singh to con-
tinue his l‘l')cedl, there are certain am-
H or clrculatio.

*Published in  Gazattee of India
21-9-78.

Extra-ordinary Part II, Section g2, dated
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“That the ‘Bill be dmnhted foe the
pupose of eliciting opinion thercon™ (1)

~SHRI HARI VISHNU KAMATH
(Hoshangabad) : I beg to move :

-'nmmemu be circulated for the
}mrpou of elidﬂn’ opinion thereon by
27, 1979, (2)

SHRI 8 P. MANDAL (Madhe-
pure) 1 beg bo

«“That the Bill be circulated for the
Dot Ay of 1 e wesdionof Lo
Sabha” ()

MR. DEPUTY SPEAKER : Dr.
Ramiji Singh to continue his speech.

ot gwn € Arerew qrw (e ):

ISR TG, ATAT I KT WIT
garar Y aar a1 WX AR gEr famr
wr a1 | ¥ W wiew wrow Y
w3 fear g7

MR. DEPUTY SPEAKER : Was it
the position that you werc called ?

ot gen ¢ moaw aw ;Y
griw oY T faar ar o g8 wr
qr f& ¥ e iy QWO

DR. RAMJ[ SINGH (Bhagalpur):
Y did not finish

MR. DEPUTY SPEAKER. : The
recorgi:hmm that Dr. Ramji Singh is still
on .

Dr. Ramji Singh to continue.

310 Tt fg : Srsaw ey,
wra & gfawre ¥ art § oy fawr wrelt
oft ¥ aufean fmr &, ag ot et
SrroemmarT § ) AgrewT fraw
Yegrar: “wwyw gcadae”)
arx g gy ot wyar wifjge fs w1 w7
afirere WY gaTer o fag wfawre
dow o Wy ¥ fvedw feaiaw
e gt TgE Wt e 23 ¥ oY
m%u&mﬂmmﬁt
1642 L. 8,~10¢

(Amdt.) Bill 290:

Universal Duhnmofﬂw!jdm

“Allof us hmtherightmwork md
peogpe i/ poaid

::emenu wnce:veequnlpuy(orequal

murmwﬁ%mhﬁ
95 17 9T gt “q¥ w we-sqwer
ﬁwwwtntu(wm
b “wifag omer o QRO
oo wfere oc d W
rak wfaforr qws 27 o¢ ot “wifes
o’ ¥ wot §, agt vyt @ Y
‘e Y et vt AT 8¢
wgT Crare ¥ sqweny

rafog wrT ST qORI ®
¥ wfawre o eftere off wofr §, A
Tg O Ao WA, NI K3wT W WA
O, AW § | T Afee
ufewrc ot § f, ¥fwr g evpht
ufirere ot § | 9T@ ¥ dfmr @
¥ 39 ¥, wgt @ & Frdww
fagrai %1 garar §, e wyr WAy
t—-l

*The State .hullduect in particular,
its policy towards securing—

that the citizens, men and women,

ually, have the right to adequate means
e? livelihood.”

BT 41 ¥ oY wgr wmr §—

** 1he State shall make effective provi-
sions for securing the right to work .”

A g} THTT A wheww & fduw
m § gt ag ww o wiwere frar

mr § 9% qU & wo wfamre & sfy
g & frod aww & ow awig &Y
i mmmmmg
w gfewm & favwe oox wfur e
¥ & o ou v WY ag wr wn oY
e & Fadyog i o off s &)



201 Constitution

[*10 vt fog )

cafg ag v W wfee gt
e wfewre & o §1 Vw
arerwd ff sy dw el § Wyt wfeum
3w & wiwerc € ary wfr o ot §
afer gfmy & age @ RwT & oo ot
R w1 afwercfar ) ww ¥ dfwws
Y aro 118 ¥ 121 §, guvenrfet &
Hfea™ ¥ T4 159, NTYHTHY ATA 27,
= W qra 18, WiT JWnfew
BZ §T G0 24, W ET A} 27, WAL
dr 1w 42 ¥ 45 AT @
qfysiy A xorrae wife § oY ag
o & ) xefed oft gard TR
7g wget & f6 qudr feelt oy Qv
afi § o ag wgr Sfem A g
g 2ur & i wgi arw wr wfawTe
¥ feur wrar § 7 g § wgrd
w1, §erd - wr wor afy fagr o §
agi aoere fafae am ot § fra wwacd
oo g aul ¥ ag qowre fufes @
o< sifaarr § fag g fadmr ol
qrer 7Y fa o ar 8y w19 3 w7 AfEETT
wrfirer frar ¥ qr sfeam & wifes
wfiere ¥ v fcdwrd war faar wg
HY afiwdt Farer ot gufEEnE T
A faar &, ¥ ¥ faqr § Wi wgTneE
¥ o geoTaiE RS W A &)
gaforg gorTc gl aed a9 w1 fAwmr
gy § N ar A 7z FW F "
! "y Ao d@faur & T § ANy
w41 FHTC wor R )

ZAIT TE TR FT WHFL qAT-
affas  wfawr &1 wodx
Faw av: ¥ Al wgd &1 g T
qAra wrores ¥ 9gy € 9% o
faar gury T Q& she wrat € 1
wrfgg——a% wtaTars) faseq 1 & v
wrorrsy ¥ & o AET w1 wiga g gy
war ? gAMq Sa aw gw gH WY

. JULR 11, 1978

. (Amat) BiRt Hn

afearr  wifaw wff oc® § o o
%5 A &' AT 1 Man cannotlive
withoutbread.. 7% oY E¥ grear
wrfgy % &1 &1 wfrwm o ar miy
I on o% AT gU W@ Fary
worY a7 aw g i e § ow
% wiigs grar) g aff gt §
wifog gad 2ar § fs aoret @ Awe
#O g« womea & fearar yafag foes
oot § w4 o agt wifas erondt mfy
uta qw ® N wquragen, wwify,
fromelrgawr g ssmr oo fs
RAST WX ATE FT qow o qawan § fe
g% AT H FIHAA HAFITRT S@ §
rafeg o6 aw I w1 w1 wirwre Agk
fadm aq a% gy F qeata gag w7
& grx s|ar Qi N AW qrad
7T A H AAZ TR TG

1543 hrs.

{Dx. SusHiLA NAYAR in the chair]

ganfy afzar, wq & wfgar §,
o1q FATT § ag 19 w1 wigmT gRrw
arfas wfgets W &) T W
guw & wan ww 7 war § fr aglv
fawmnfag &1 59 ya o o @Y wfera &
agi wra Wik T & JErar FT FEW
wq¥ ST07 T ATC @ | gateg a6 o wgar
¢ fo o &1 e gAY wrfgg 1w
A Efe mrmr gw &, v o
T & oy st w7 g% Wt T EET L Ay
oy gara &4 afgwrcar § &, ar'aw
gfawrr W § | @pft fadsmin &
T &wee oy -

“The crying need of the East is nox
want of religion but want of bread.”

Serampore) | Madan Chairasy 1 iy

TRIN] an,

(:?ree wx:ofe th the propositions made by Mr.
P. Shastri for providing em loyment to

all citizens, free education to n and

monetary asistance to the old and sick
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people whhln the framework of the Consti-

mmnunemnpxlﬂwgn ane,notonly ma
1]

m 1.te fldl la dlu. the Sute
fdll:{lm its duty to its citizens, and
the citizen will iave the right to go to court, .

MR. CHAIRMAN : Mr. Dinen Bhatta-

cluryn Ih-ve_puubecnmldthtMr A sai-
bi has to leave at 4 O’ Clock. You

hlvc llfeldllmd Iam sorry. If you

do not min hoemwupeak now, andthen..

T will call you..

SHRIA.V.P, ASAITHAMBI (Madras
North): Next to him, I will speak.

MR. CHAIRMAN: Allright. Mr. Bbat-
techasrya, you may continue.

SHRI DINEN BHATI'ACHARYA.
1 have scen the Statement of Objects and

Reasons given by Mr. Shasuri with which,
I think, the whole House......

ot farmw v aaw (9gIET):
gamgfe  vgigw, WUy cAtgE  WIE
aréc g aF wAATT gera g §
7 O gt o foar war 4, gad
wr3or A& F6at 91, ¥ €5 213 &1 6017 92
WY 57 R fag v Afww ok Ford
} a7 a3 78) & A fe mac e § w
wivwl fowrd e §—ag & wred qoar
FEar £ 7 dET ¥w ;@A
A7 9 283 & faf darc § 5 gaw
FTT X qo Forar ar, gwd g foar q1
87 g% {97 ¥ wEse fwar a1 Afww
wrak frwrd § ag wiw w48 § fex w0
frara g rawdry ?

ety afew ; fewrd § o forrn
# 3% qufas gq faw a1 ag AN«
T} 4 ITAY (A o §, Fed) efte
& gt woA v g foor & 1 wedT MR
fasa ¥ 7% wif & goaar § s gd
qrw & Af Famr gar i g € g
& ¥ yrag WL AR Y A § I
T gnga § At % Sfaw ¥ I
awg ¥ ) Afww o gAOY TaAT T0ER
§ & & g4 wg Nty Wt § vafog oy
WELWIG O WYAT Wraw @wrey wit
Iah Wy gL S NAT ) Wy A f
TATAT  ATGAT | (wrwenw)

(Amdt.) Bill 294

Mr, Bh ‘harya, plesse i
SHRI D!NEN BH.A'I'I‘ACKARYA.

The Bill or provision of these
items, nunely to employme nt, free
education to upto the age of 1

dissl
t,andxftfm Gavernmentﬁulnopro-
any of these items, the citizen can
w thc court and take the help of
.Lued:mrwaoroethc(}ovmment 0 that
ge provided with a job, the child
given free education and the

dnnbled and sick men may be given mone-

ment to accept the
the Howe that dwy chu.nge the
Constitution on the basis of the idea that
has been given here.
If you the k
ﬁ?:e the eduwed unemploycd with
t it was in 1973, you vnll find that the
position is like this: it was, in thousands,
390: +6 in lgg and 5104. 1 in the year
1976. So, it bled within
three years. This is the only recurd in the
hve register dnt u maintained by the
at different
centres. Thousands uﬂ lakbs of rural
people do not have the opportunity or
they do not go to the Employment Exch-
ange to register their names, So, the
ploy figure is gr g like any-
thing.
It is stated here, and Mr, Shastri wants
that this should be included in Art, 41 as
a Fundamental Right: 1f thc Government
considers that it is not possible for them to
provide employment to the unemployed,
then some monctary assistance or some
allowancc should be given to thesc un-
em oyment persons. In West Bengal,
perhaps in some other States like
Kcnll and Punjab, uncmployed persons
whose names have been there for the last five
years will get at least Rs, 50/- per month
and, in return, thcy will have to devote
some time for social work once a week: that
is the only obligati If this is possibl
for the States, who do not have large
resources at their disposal, why does not
the Centre come forward with a proposal
so that the unemployed people may think
that the new Government that has come is
at least trying to see that, even if

cannot jobs to the unempl
they will not let them starve, | and that is
the reason thlt tis giving them

Governmen
uncmployment allowance. If this can be
gwcn inother countries, why cannot it be

givenin our country ? Insocialist countries
thzre is no memploymnt problnn. but

whe:e this pmblem exists—in Enghndmd
other eountdﬂ in Ewope-—they are givm§

persons,  So, this is wmctbmg which is a
must and for "which a serious attempt must
be made by the Government so that the
people may think that this Government
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{ Shri Dinen Bhattacharya }.

n Amurance to the that will
do good to the people, will really sec thatat-
least an atterapt is made 1o provide jobs or
if fail, the une persons will at
least be assured of some amount which will
be treated as unemployment benefit. So,
thisismy first contention.

My second point is that it is a shame on
our part that, even after go ofindepen-
dence, more than 709, of the people are
illiterate, They cannot writcandthey can-
notevensigntheirnames. Thatisthesituae
tion, Asurances were scoveral times
given on the Floor of this Housc that effec-
tive steps will be taken so thatilliteracy may
be removed, but up till now, I have not
found that cither the previous Govern-

JULY 21, 198 -
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I
i
§
£
¢

£
E
E
:

Now ochy Hp rvis s givess ot

ot i is given, not ouly pious
wishes nrep not only amucances
are given, but effective stcps have been
taken to sec that it is a constitutional
right of the citizens of India to get all these
benefi With these words, I extend my

ment or the pr Janata G
have taken serious steps in this matter so
that our children may not remain illiterate,

‘The figures that have been collected by
me from the census report, 1971 indicate
that the literate population was to the
extent of 16 crores and odd, whereas the
number of literate persons was 38 crores
andodd. Thisis a very serious matter and
there should be serious attempts on the
part of the Government to remove this
illiteracy, At least, the children should
have the oppartunity to get some education,
Some people would say that we have pro-
vided for free education uj primary
level all over the country. at will not
do. We know, in the rural aveas, a
person will not allow his son to go to the
school, he would like him to work in the
field or do some other work as his helpin
hand, or in the urban areas, he woulg
like  him to work in a tea shop as a ‘boy’
and earn something for the family. You
will, thus, find, that economic development
and literacy go side by side. Ifyou do not
take steps to improve the economic
situation, the provision of free education
upto the primary stage will not help. It
would only be a lip service. I would,
therefore, insist and urge upon the Govern-
ment that they must take some effective
steps in this matter.

Lastly, I would like to mention about
the disabled persons who have nobody to
depend upon, I have seen so many per~
sons who remain on the charity of their
neighbours or they have to beg. Why
shouid you allow our people to ?
I have travelled ir some of the socialist
countries and have not secti even a single

Why this difference? It
is only because of the sacio-cconomic
differences between our country and those

full support to this Bill,

SHR1 A. V. P, ASAITHAMBI (Mad-
rasNorth): Madam Chairman, I am very
happy to participate in the discussion on
the Constitution Amendment Bill of Shri
Y. P. Shastri, and without fear of any
conteadiction I am sure that I can com-
ment the effort of Shri Shastri in bringing
forth this legislative proposal of national
importance.

Shri Shastri has suggested three amend-
ments to Articles sgl:nd 24 of the Conati-
tution, which the House should unhesita-
tingly approve of. He wants that Right

0 a
right, It should become justiciable.
During the past three decades, as a free
mtiboln, wethlvc no: been lblc'!!:elolve the
problem of unemployment. scourge
of unemployment has spread throughout
the length and breadth of the country.
The clected representatives of the people,
the moment they come to power, sssure
the people that they would solve the
poYem of wuasmployment in the
country within a specified period,  The
former Prime Minister, Mrs, Indira
Gandhi, proclaimed from the house-top
that she would eradicate proverty and
eliminate unem ent from the country
but even with Emergency powers she
could not meet with success in her cfforts,
Qur present Prime Minister, Shri Morarji
Desai, has

assured the nation that within
ten years he would ide full employment
in the country. number of unemp-
loyed on the live registers of Employment

is about vne crore of people.
You witi me that many lakhs
of people do not have facilities to register

®The original speech was delivered in Tamil.
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ges and their nudiber

i more shameful for &

arored.;, .
free country thather citizens should remain
iinemployed for years, =~ o ° '

16 o0 brs.
As_my hon, friend, Shri Bhattacharya,
pointed out, that the Government at the
Centre, is callous towards this problem in
the absence of Right to Work being a
basic right. If Right to Work becomes

jc and fundamental right, then the

Government would be compelled to gear-

:ll;lix“ mes for t';llﬁlhn dﬁ':hht;ch
t to people. wi

bon, Minister of Law that he should
unreservedly accept this ples and make
the Right to Work a fundamental right
as isklihrre in many socialist countries of
world, :

The hon. Prime Minister says that he will
provide job opportunities 10 all in the
course of ten years. Till then, how are
these people to live ? Should they starve?
Should they take to beggary ? Should
they start stealing ? The State Govern-
ments of Kerala, Punjab, Bengal and
Maharashtra are implementing schemes of
unemployment allowance. Central
Government should not only encourage
their endeavours but also Supplement
their efforts in this matter, The Central
Government should financially assist the
Statel‘for',‘“ ing such sch of

23 7

Shri Shestri has also recommended
pension to the disabled above 6o
years, As ear% s 1967, the DMK,
Government in Tamil Nadu implemented
& similar scheme. Even now itis working
very well, The Central Government
should f late such a scheme, on the
lines of Tamil Nadu Smcl:me, for im%l;
mentation throughout country,
other State t can exert their

pﬁmry‘ . education. I MSM ,

. In many States, even
today this laudable obj has not yet
been In N.dn\;,
#mnj,thtjhn i ]

4
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roots in the country. - This should be done
throughout the country.

If mone smistance s g md-e
ummployervndabowd\emod.-the
o B 400 ey and B v coren eapes

. 400 crores , 180 Crores respec-
.mm Gavermenso India

were aubm""gcd infull within aday. Such

market loans for this ific. pORE Can
be floated by the cﬁ.‘h&mm
1 do not say that the un allowe

ance should be free. It can be given a8
loun and later recovered after the pecple
get jobs. To give an the . Com-
unity Association to which Shri Kamarej

anists ially the "
pirants of the community who want to
continue with higherstudies. After com-
pleting their education and ngl:umg jobs,
this loan is recovered from them in easy
instulments. If a small  Community
Association can render such assistance, is
it impossible for the Gove to d
this help to the unemployed ? The Cen-
tral Governnment can recover this money
aiter they get jobs and it can be deducted
at source by the employers, like the
Employees’ Prevident Fund, ES.I. Fund

ete,

Our Prime Minister sends letters to the
Chief Ministers for implementing vigorous~
ly the Family Planning programmes, The

ral Government send many directives
to the States, But I do not remember &
single occasion in which the Prime Minis-
ter has requestd the State  Government
as to what they want for creating more
iob o tubities, not only at the State
eave but also at the Central level, at
all-India level,

Nanheim%l:‘n:" d effe 1‘&’5"‘“
u nted effectively
Rehabilitation Programme. It w.u“fe
wa;:while md:k&u:_rd Government
to draw up such & scheme for implementing
it throughout the c;:lunny. % of:n"
unemployment em can be solve
the uemuhahilinwd. In each
District mutbeuceng.:‘ of activie

ties for the beggars s0 can
become weeful to the society, they can
become productive units, instesd  of
sponging on the society,

In conslusion, 1 would plead with the
Government that the logistative
of Sbri Y. P, Shastri for amending the
Work m&'@ﬂu& turc;:d::

a

inue:l 10 the u'ne-plnyd

amistance
and 0 the dissbled of above 6o years and
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[ 8bri A. V. P- Ansithambi] wrg g gof dwregl av wd A, dfen
to make education free and pulsory W v w

to children upto the age of t¢,should be
aceepted without any hesitation,-

Thanking you for giving me an oppor-
tunity to say a few words on thisimportant
Bill, I conclude my specch.

off gew € areaer AN (AL
Farafa N qradry AT TaTE NTEA) BT
fadns arar gur § AR FECATAT
& o JFTE faqr QT T TH AT 9T
¥ oy § 1 qg ward T fafa w1 wwre
& 1am af¥ & wal gA TR AN
T FT ATH § 7 AAq O aqvdy qradt
] ag war wrgar § fFotA AAqd
® A g7 fvoqi-gx FAY TR
FAar 9o w1 dvmr arfgs gar 1 arwer
FIH /94T FEATRY FEAT 30X FIT AT
gfrar § g3 aff & 1 s aaar frar
o1 w33 qA@ N9y F g gqA
ey og wase faai g g= 16 qefs:
“stfas wiawrdi &t gor ¥ § sufema
weafa ¥ wfgwiz w1 @ svit At ged
a1 TT AR A F wfgwre 1 AN
FUT | Q199 FIF AME FI G_AT
qi#f &7 e A oY ag faepe e
®q ¥ g1 frar qroar A7 feme sad
AY Wi w7 & art F Fray § @ sk
ez goag foar § f& & &
sfgwre M0 g gaA wlfewfar &7
ot wq qar Ay Arqurag 7 Frra fea
SR g0 ¥ wreft A gw fodaE w0
art & £fw @t 4 fRzwd o wrar wd
A TR FT FF T AT AT X FT
fear & wa: ArOEY TR AT AT AIER )
& w5 - T 7HAT 4 Faay At &
arw fod g &, g7k woms oY aiw &
wqve, $9-98 AT g1 ¥ § I
et o {fm< TR § wrk weww o,
v qzaqrmitz’rﬂﬂ |tvﬁ{mt o
wdw 12 F0% s ga dm A awc g,

T 41 QY Fewfer & wowTT A Q-
T ¥ sfwrc §Y afewfas v nfeg
T qrad F U FAT wign |

Famd A qawt § T 0§
@ W & wowa, eqwwdn, wAw
wymragar, wferfar wfe oy
e & 1 Sigr S o § W@ @,
agt v ) w9 wwar § | s a¥
wwfafa mer & ofew & wgr ¢ feqamd
iz dwax ey o g
qeE L gt aM F waRd § 9t
A1wa s & T Afawar 7 qra w0
yfour % & sOfa aron—waia yor
A #YAGT 9 AF KT &FA,  qg
wrex sfag 31 O ferfa & srowr 5@
fafean &3 & wifaw s@r wifge

wg wE 5 g7 QIAMT &\ g
& afes gt are dar 4t & e
da71 qeTm A0g A 9g W) §IHIT G%
¥ aF famz § g1 &, i sarr w9
FAr A &1 AT FOWWG A
FOIATY gt 2AT ¥ £ A7 €T A
wfer dv70 &1 qE@ & |

g& N § 1 &7 |1 IAT
& w1 whr 7 wf aY oF N gEAEE R
wg frar fx ug A ofre 37 ¥ xqav
# wgur g fr o ag v 37 F quad
&Y AT SYqor o & o vraer {0t
41, TG (ME aAar ot B WE wYAT
g fw,¥7 ann gowr e B
uf mﬁ-rrz wrar ¥1 fem wa Az W

ﬂw mw g‘t T W

% ni T, ‘we wE %rw’h
uri s, &g wima a5}, vg | €l
g T wfpe ot o &ofaars
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Qe ez 'w'hmr A A
K. L% 3

. ¥ frien wem fe tar @) qm
Wi o9 KA WY A€ 9 g
xg & | tHw SO SOTWME A
2 §NT SO 8§97 1o qua g |
weed WYt o a7 gfadyq aqra &,
<% @97 A §, A 2 gWT wOT
#Y 49T {1 Iq¥ T W FOOC
qardT sTwmw ST avar )

FUET FAF A se W 60 A
#r 357 3% a1 walT § IgHY #9 KT X
g0adwefeur arF ¢+ 20 #§ A%
FEA M T @A P AU a9
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very warmly our distinguish colleague
Shry Shastgi for having taken some
initiative in bringing forward this very
useful Bill for ing public opini
on these valuable matters.

We know Shastriji as one of the most
seasoned socislists and sincere workers
and leaders of our country, pnr-ﬁ'mll_rly

of Madhy

disabled unfortunately for some time he
has never d his responsibilities and
we are grateful to him for having brought
forward this Bill.

Now you will see that he has rightly
:eid—lwillqum?onlytwomtmca rom
of object
“enough of 1 sympathy has been
nhow:red",!tiﬁlnk we Jm g0 now
beyond that stage of lip pathy
and we must give in
the of concrete proposals so
that e Government and the
Parliament can tell the down-trodden
people, the afflicted people that we mean

business with them.

He has also said in his statement—I
like that statement of his—1 QuOte—
“Employment has become eve yone’s
birthrightin swars}.” Iam talking today
on 2and July a few days later, on
18t Al we will remember Lokamanya
Tilak . said : “Swaraj is my birtth
right, 1 will have it.”* That Swaraj has
come, and how shall we now claborate
the great Lokamanys Tilak’s definition
Today, Shastriji has given us a good
definition, that is, * egloyment has
become everyone's birthright in 8 ",
So far so good. I also understand
anxiety to convert Articles 41 and 45
into justiciable and fundamental rights.

But having said that, may I say 3 word
or two by way of caution ? m: m:o
say thatce: thingsaregood, la e
and noble, and we must go ahead in those
jrections. But the question is, how for
1he State can do it. It is no wee, as
Mandalji ssid justnow“let us all become
insolvent and , but go on

| JULY 81, 1978

" as though in the Bhagwad Gita or the

Counstitution for all tizmes to come,. They

must be implemented—if not omnlg.:&

atleast fndully, but deﬁniua
think that is what

by the inspiration of Fabian socialism.
Do it graduaily, but when sz do it, do
it well. In fact, Madam Chairman, you
know that the motto of the Fabian society,
which is running for many years and for
many docades now, has been veryinteres-
ﬁni: With a symbol of tortoise, the motto
of Fabian socicty says—I quote—*‘when

1 stike, I strike hard.” t means,
You go steadily but surely. Shastriji’s
jnt and m laint is that we

are not cven going steadily, much less
surely, We are not going snywhere.
We remain stuck up ; in 1978 we are

ctically where we were in 1g950.

ercfore, my t or demand is not
to achieve ev ing what Shastriji wants
to achieve in the matter of years or months
but we must at least go in that direction
e time of she. House by refering. - s

e c House by i to
Lord William Beveridge of England, by
quoting what he said in 1944 when he
gave a report on full empl ent, But
the point to be remembered is that these
are all matters to be done gn;dmlly,»
but surely in the right direction.

Now, I will come to the concluding

t of Shastriji's Bill. What docs

want ? He wants three things, t
to employment, attached with it, un-
;mpl . with all pex Sbu:ig
want to s respect to
mduullotxet colicagues who have

insurance or dole
of the West vanced

2
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tment and ousselves is to carry on with the
work of promoting employment as fast
as we can, as meaningfully as we can and
as cffectively as we can and do it as early
s ible so that when that level is
achieved or fuller level is achieved or
fuller employment is achieved, then
ver arein minority,i.e., those with-
out employment, .they may be given the
Y y insurance or
dole, Ihopc I have made myself clear
on that point.

About education, his d d d,
that children should get a right to educa-
tion. Iagree with him. Inf{act although
it may not be possible to do it in this
Rill, I am of the opinion that higher
or university education must made
free to those who qualitfy for it of,
course, education must be free,
compulsory and universal up to the a
of 14. That is already laid down in the
Constitution. But I want to emphasise
the word ‘free’ by saying that it must
be quality education, not just frec educa-
tion. Many times free education means

1 rath Our  child may
not go to municipal schools, our children

to private schools. When I say ‘our’
Yomem the elitist classes who come to
Parliament. public life and all the rest
ofit. But a large number of peoole send
their children, they have to send their
children only to municipal schools and
other sch like panch hool
Why ? Because that is free, but it is not
uality. That is why Lohiaji was right
Br. Ram Manchar Lohia said that when
the President’s son or daughter, Prime
Minister’s son or daughter, and the
poorest man’s son or daughter go to the
same school and get the same quality of
education, that will be the day when
education will have become real and
valuable, i
but uselem

‘We do not want that kind of thing to happen.
But.as I was saying, I 'want'to promote t
‘idea of university ion also be

ASADHA 30, 1900, (SAKA)

-talented

‘becausc it does stand for
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economically poor, the State must look
after t.he education, the tuition, books
and living expenses of those students,
whether they are boys or girls, if they are

“intéllectually equipped for
the job. .

Finally, Madam Chairman, Shastriji
‘wants, and 1 am quoting 23 (c) where he
says, that “‘State shall provide monetary
assistance to evry citizen who has ccmp-
leted the age of 60 years, or remian sick
ete.” 1 entirely agree with that, if
I have a choice, I would say to Shastriji
that I agree with him on 23(c) totally,
ag(b) partially, 23(a) only in terms of
hopes ideals, not in texms of practical
considerations, as that is not posible.
Butonﬁ(:zlwhcn I say I agree with
him, Chairman, point is
when you look at the Budget of our country,
not only the Budget, but the expenditutre
of our country, and see how money is
not only spent, but misspent, wasted
on luxuries and on projects which have
no meaning, on bogus kind of ideas, why
should we spend crores of rupees on those
status symbols? Instead, those crores
must be  diverted to living human beings
of this country who are , who are sick,
who are disabled, but who have ncnethe-
less a right to live honourably and in a
dignified way in this country. Therefore,
that money, although it may be a
amount, can still be saved not by creating
more money, but by getting rid of the
;nglymlz'n:fpcm moneym et utili:::g
t by transferring it to helping r
the disabled. "8 Ping the poo

With these words, Madam Chairman,

1 want to Conclude, ‘mt also refer to what
one of our friends said about election
promises. Let us not give wild election
when we go to the next election—
whenever that electicn  te, 1 hepe it is
not too c¢arly, but whenever it is, we are
all ready, whether it is early or late—
because the point is that we should not be
very liberal and to; generous in giving
clection promises only for forgetting
lves, but the people ‘will nat forget,
even thoug:nv‘lle will forget, and that is the

Y " which we must
not allow to be practised.

With these words, I want to say that
1 wPF)rt Shastrijiinhi: laudable objectivés,
His Financial Memorandum  jtself says
that itis a very difficult ition to put
into practice—R3y. " 600 c1c1cs minimim,
snoually. But af Jeast it is & gced Bill
stengthenit g
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MR.CHAIRMAN : The tire allotted
for this Bill was 2 hours and now it is

gucnc-lly over. How much time the
ouse would like to give to this Bill ?

o aw v weht (Dt )
nmmw‘r faflw g1 WH
Tt Wynea A sEifag @ W
warer § fog & @ wEw feewedt
™ar g1 v & R §
92 FT GNY I[QETAITN

MR. CHAIRMAN : I am in the
hands of the House. But I think 45
minutes will be enough so that the other

hon. Member may also get the chance
to start his Bill.

s WEw W wvet o A
45 firre Bmg ? g@ o ot wgw
e e

MR.CHAIRMAN : lsit the pleasure

of the House to extend the time on this
Bill by 45 minutes, ? i

SEVERAL HON, MEMBERS : Yes,

ft i wr wah: i
g awedt ¥ fadawy STl wwen
{zxa wrut sufem o o wal we)
wifee 1
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SHRI K. A, RAJAN (Trichur) :
Mr. Chairman, Sir, fint of all, 1 congratu-
late Shri Y.P. Shastrifor having brought
forward this' Bill to focus our attention to
::njot o?robl:m, a curse oll; o;::' nation,

at is, of unemployment. He alrcady
given the object of the Bill :

““The Bill seeks to give legal effect
to what is contained in articles 41
45 and make these rights justiciable and
Fundamental Rights,”’

I need not just elaborate on the magni-
tude of this unemployment problem in
the country. This has been there for the
last so many years. The live register
of Employ Exchang does not
really reflect the unemployment positicn
in the country.

Most of the Employment Exchsa
are litunedog:y cerh:;:y doi:‘:ic: hr:fz
quarters, [ pe who are
:l‘jmm to those districts, the lower

ddlciclass and the upper middle-class
uncmployed people care to register
themeelves in those Employment Ex-
changes, The real magnitude of the
unemployment problem is beyond the
number of people registered
in the live register of the Fmployment
Exchanges. In the rural aveas, most of
the peopie do not_carc togo to register
_;hc tves in the Employment Exch

uncmployment position iz  very
acute in the rural arcas. There are also
educated unemployed people, like doctors,
engincers and others who are rotting in
the streets for just a day’s bread. It
has become such a problem that it has

d h headache for our society.

B*

Apart from unemployment, there is
under-employment and  partial cmploy-
ment, In , mpst of the agricul-
tural workers and such type of workers
have got only seasonal cmployment in
ayear. They have employment jor - about
3 months in a year and for the remaining
9 hs, are ployed, That
i nh;lre-lly a probl;:l connected with
unemployment m for which
some remedy has mpr:e found,

What is the - position of unemployment -
in the country? If you go through she
statistics of the last gd years, as’ odérv

year passcs, the unemployment problen:



cia accrntuated. ‘With sa many protaises,

% %0 many policies, v‘mh.);o' many

phine snd with so many cconomic measures,

‘we could not even touch the fringe of the

These who are in power

have to think of some radical economic
amd politionl measures.

mptoyent st el T8 you ke the
no nt at all. If you

socialist countries, lke, China, Russia,
Yugoslavia and other countries,
they can very well be proud of saying that
there is no uncmployment at all. But
even if you ht;ke some advanced capitalist

. y
ment problem is a regular curse on them.
S0, the problem o ploy can
only Iee .;filveg’ il“you take some f'\.nqdn;

and p
measures, Unless you tackle that problem
holdly, it will be only'a pious wish to

t it solved within 5 or 10 years. Even
in the Janata Party manifesto, there is
a mention of it. Apart from their mani-
festo, there have been declarations made
by prominent leaders of the Cabinet and
a target of 10 years has been fixed for
the cradication of ployment. My
only wish is, God save us,

The problem of unemployment has all
along been there for the last 30 years and
it has been accentuated year by year.
It has become a  social problem. It
creates 80 many other problems, unrest
in the family, unrest in the society and
all sorts of tendencies, The people resort
to all sorts of methods and create a law
and order probl It has b a
crucial social problem. This problem
of unemployment has got such a magnitude
thatithas gol:dn vital b'enzin; onthe overall

al P ion in the

country,

With all these things, the question is,
how to tackle this problem of unemploy-
ment.

As T have mentioned, there is, apart
from this ploy , partial ploy
ment, Then there are certain industries
which run in a particular season and the
rest of the semson the ers who. are
woarking there remaiin idle, unemployed.
So, this unemployment, as it is, apart from
the live register unemployment in the
Enppymel}: Exchaages, if you.take the

o q h

employed it will run into millions and all
that.

1 want to emphasise one point with the
limited time at my disposal. Now almost
all the organisations, trade unions as well

as youth organisations, are : for
pe some mqr:lz for this
ment problem. aps there t be
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some difference of opinion on this-questicn
and some hon. gri“emhcn have also
expressed their differencesonthe question
of giving dnles, unemployment doles, -
This question has been there for the last
30 years and almost all the unemployed
and under employed 1 i

P are M8,
agitating and thinking in terms of getting
employment. Theyhavefound no remedy
for this dlproblcm. At least, they are now
demanding some unemployment doles,
It can be clone. I shall just cite one
example, As far as the Kerala Govern-
ment is d, it has inaug da.
scheme there by all those people who
have remained unemployed for the last
3-4 years on the live registers of Employ-
ment Exchanges will get a dole of Re. 400
in one year, Also there is a
similar to that or similar to some extent
or with some variation in Bengal. But
that scheme by itself does not give un-
employment dole only but by giving dole
to unemployed people, they are made to
work in the national reconstruction
joba in the rural areas and in so many
other lift irrigation projects, or some
sort of projects or some other work and all
those things,

Asfar as this scheme is concerned, in the
there is nothing i i

or nnjustified for unem people
to demand this kind of dole, unemploy-
ment dole. If the Government could
provide for rnough money for this scheme
or provide for gh in the
Budget, I think the situation can bhe
eased. I only request the Government
that they should {follow that scheme here
and then not only unemployed Ycople
should be given unemployment dole but
they ¢an be organised as an army of un-
employed paople who would be eny

in comstruction work connected with: the
natianal work and soon, Thisishow we
can, for the time being, ease the situation
and find out solution of this problem.
I still hold the view that the ultimate

lution of this blem lies elsewh

Unless you alter the social and economic
striicture of the _country, you cannot solve
this problern. Unless you throw away
the private monopoly and the other
sections of the people who wicld power
and in whose hands the means of produc-
tion are, you cannot solve it.'

So.t‘ q the Gov to try
e e Bt i Bil is veby govd
the spirit o is very
and u inwofﬁmt q\c

With ‘these werds, 1 have done.

st fewer qrem (grofe):
qunfy wiie, Wl o faw fawg -
a¢ ag few wo §, ow fuwa & o
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*SHRI A. SUNNA SAHIB (Palghat) I

Mr. Chairman, 8ir, I hnve no hesitation in
ding the | ive efforts of my

hon. friend Shri Y.P. Shastri in a ml;tct
of such basic coricern for the people of
the country. 1 am sure that the Govern-
ment would also view this Private Mem-
ber's Bill in that spirit and accept it in
toto,
. In 1952 we gave to ourscives the Con-
smutum.—the Constitution of the people,
by the people and for the people. Con-
sutut.iomlity is the touching-stone of the
Constitution, During the past thren
decades of our free existence the mnation

The original o.prech was delivered in Tamil.
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" Maggrown but the desired sty in thought
":‘u‘d action hn;n%ti;‘yet eol‘new :’:out. I:

" private Membse’s Bill, however iraportan
itma fbe,hnoullowedtobwmnemact.
e oot o s sk v o

ir own t a legislation

‘piéad with the Government that they
should -have no reservation in  accepting

. the basic issues raised in this Bill by Shri
Y. P. Shastri,.

On Auguyt 15, 1947, Pandit Jawahar la]
Nebry proclaimed that India has woken
\3 when the world is in deep slumber.
'The guiding principles for the free CGiovern-
ment of India were eradication of poverty
and elimination of illiteracy from the
country. No doubt the country has made
strides. Yet the twin problem of unem-
Kloyment and illiteracy continue to

aunt the nation. About a crare of people
are regi d as ployed on the Live
Registers of Employment Exchanges in
the country. If you take into account
those who are not able to get themaclves
registered with the Employmentexchanges
and also those who are under-employed
throughout the country, the figure will
sssume alarming proportions of several
crores,

I will illustrate the magnitude of the
unemployment by quoting my own ex-
snce. You are aware that the M.Ps.
ave be:n authorised to sign the Pass-Port
Applications. I need not say that Kerala
occupies & pre-cminent position in the
country in having cent percent literacy.
As the Sun rises in the morning, I find
every day thousands of youngsters throng-
ing my house in Palghat for getting their
Pass-Port applications signed. They are
all job-seekers outside the country.
Throughout Kerala the number of young
ployed king jobs ide the
country mar run into several lakhs, I
am peronally aware of the agony of such
educated youngsters who do not find em-
ploym=nt within the country.

The Kerala Government has launched
a sch of fi ial istance to the
unzmployed youngsters. Those who are
on the rgisters of Employment Exchanges
from 1975, without getting employment,
are given financial assstance.  Their
services are also utilised in the national
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" getjobs this can be recovered in easyinstal.

ments. Thej Janata Goverr.ment, which

- profess to reflect the aspiraticns and ambi-

tions of the people the country ard
which swear not infrequently to establish
a record of achievement in the matter of
meeting the primary needs of the people,
must not hesitate to accept the sugges-
tions of my hon. friend Shri Shastri who
belongs to the Janata Party.

A small State like Kerala has made
education_free upto the collegiate level,
The very fact that Shri Shastri has brought
forward this Bill suggesting that educaticn
should be free to the children upto the
age of 14, shows that in many parts of the
country educatiaon is still not free upto the
age of 14, Education is the basic primary
requisite of democracy. The edifice of
pacli tary educati be built
on the quicksand of illiteracy. Similarly
the superstructure of democracy caanot
be based on the quicksand of unemploy-
ment. I would like to emphasise that we
want to leave a frzc conntry for posterit
then we must with in a stipulated pcriog
eradicate illiteracy and elimimate un-
em ent from the country. Both
should get constitutional support: they
must form part of the constitutional efforts
of the Government.

PROF. P. G. MAVALANKAR : The
hon. Member from Kerals is upenkini
so very well in Tamil. If only he can spea
a little less loud, we can hear the transiz.
tion better; at the moment we hear only
his voice.

SHRI A. SUNNA SAHIB : We have
adult literacy programmes for the past
thirty years. Yet we find that 70 percent
of our population continues to be illiterate.
This clearly shows lack of concerted efforts
to eradicate illiteracy from the country.
The hon. Minister, Shri Shanti Bhushan,
is a lawyer and I am also a lawyer. We
have been for lyq.san and years about pro-
viding free legal aid to the poor. Even the
two words ‘legal’ and ‘aid’ have not yet
come nearer. We have not been able

r uction progi till they get
regular jobs. Within the meagre resources
available to the State, the Kerala Go-
vernm=nt have come to the succour of the
suffering youngsters who are unemployed.

Shri Shastri has given the figure of Rs.
404 crores for implementing such a scheme
of financial assistance throughout the
country. The amount is within the reach
of the Central Government. As has

ug , this can be
treated as [oans and after the youngsters

to impl t this through the country,
it is not very difficult to take shelter under
some sort of excuses. I have quoted this
as an example. The twin problem of
unemployment and illiteracy is as elusive
as an ecl, I would like to point out that
our ancient jndian culture must not onl

be kgg:dumullled but it must be mlnilied’:
dignified, glon'ﬂed, enhanced and sub-
limated. I this is to be done, eﬁxg‘loy-
ment tunities must be created m all
sectors of economy. I would only appeal
to the Janata Government that if desires
arc created among the people then the
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G must
to fulfil those desires.

1 would appeal to the hon. Minister that
he must unhesitatingly make Right to
work as a Fundamental Right, it be-
comes all the more im?orunt ii the Go-
vernmeat is going to.fulfil its commitment
of removing the Right to Property as a
fundamental right, in this background
I would lugfu provision of financial

i to the ployed and the dis-
abled over 60 ycars and also make educa-
tion free and compulsory to_the children
upto 14 years.

With these words I conclude my speech
and thank you for giving me this opportu-
nity to say a few words.

st femoe war aRE | (wETET)
Tomafa o, T 2y & qroer g
wATE fie wrad i Are w1 A% e

A wre o W F gafeg TR
g fr iy ag faw s oy
‘gaw w7 9T W w7 57T W A oA
(4

tafar Fim o F it € & 1
ax o w Q, AfF A T DA, g
sfrard  firer W7 % 3w @ frmar o1
I Wi fred o Ty s g fe
60 T ¥ T & Fr § AR foreg A€
ot 3@ arar A §, IT @@ wF I
frady w-ifgd

gwmfs wgea, oy AT AW aga
waeaw § w1 fs ot s aeet
Asgr g i@ m A Aw 30, 31
a9 N gwAW ¥ UF ag § qgen
WAT T TG SYET 9T | T AW H o A
a2 fgaw wmd & 12-13 FOF
o AT § | ZEd A 30 A A
arady % qrz ot g ¥ ¥ 30wl
Moy dfrars, @, 9, | Iy
&, 70 sfowe e froae &, W
L
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ufy o8 e & wn wreft 76, 7
wIT Wy ot fee ot xw dw ¥
forefy &ef; arelt Wi d, 39 # YW
-t T wl o deTe St
ot g€ & | grwr wifed fe WY aw,
W9y AR § I ThT v W
1 & warar i arfe gt w93
o oft ) o et § ol gAE T
o forer e 1 gt gt e
FoT sqyew freereant & amawg WY wrr
R agt qw ¥ wrar a0 o4
60, 65 wfawe &ur it MY W ¥
YA § | g0 AT wTE
i g e grrar & fadeY 8,
Fus g afaw A Y fr g gEe
grir A Ew aEi & et Ao AT wY
7 %71 WiER & g AN T "N
#Fo1o% ara wmw o W ¥
AR A wA A qoeTd Fw § AX
& ox § Ao AN gA guw WA §
wg O fawrr 30 wel & ggwa A1 @
9T ¥ ) ww g e e
& ot gER Y At ¥ F ) WTH
AR RETT He wed § i goar dur
wgi ¥ AT AT g AHTY w1 WA T
&1l ® faard off & 3 0 9T Ay
G §aT w1 @ ¥ g9 gun famr
a1 w1 & a1 FEG war W W
AT WNOT G AN GHG AT
T4y A Y agadiararar ?

o ¥ F 16, 17 WY @
e WY QA § ) zw wrer Wy
frzy & TRAT & wER ¥ ¥ W
3]} Oy Fwd ) ww faw wEv
i Wy | 2w o1 A Ry o
= a7k SrEw, S € i SIEET
wAAT Qi F PEEw AT qE 6T W
forr o, 38 v g il e §E
fear 8 f g g7 W9l & fadr sy
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nhqtams’mtﬁrfﬁ T
fowr 3 ¥ oy 8if WY oty
favrwly oy ok 8, forr o & WYE g
Az & it 3, D de o
arg §—, feelt ¥ oid W Q¥ 9%
g Wit & dielt & ok G qu B wed
§, arft < § ) ow g @ TR
LR R

mmmm it dfr W
&5 $Qw Ty dArar wife fs ¥
Ay nﬁx—:ﬁim LU
i) gt YdmYas v €X W
ﬁmﬁmtﬁt a'i{ﬂ

mmﬁi&aummuvﬁ

¥ g wre wward & & Fneri W
aﬁm,aﬁwiinmmwﬁma
% A war wex €7 AT SR T
wefed @ e, ' o W
wfgd

qE W wraww 3 fe gt g
uw ver qVg a1 e fedt fee o
wifiidt H#M& & ke, Fit Fror o
wo ¥, erew # fromar #) e
FT wTH W o R A dr &
= ¥ st B ity w1 afver
wm,mqmrma‘m‘ﬁ AIFT
agw ¥ o ¥ )t dop gt
S e g fra qwd

¥ 7 ayfeelt Shroweddi ¥ foge

X Hqweny wwd 1 oF ey
sfreraft thﬂ!ﬂ o, g W
oy ) t«mmmﬁ il
mm«mmmaﬂrt i
T g W I8 Y Forerar gy
9T WA A gw T ¥ e
atw & wg S Anr & iy
&"—‘lrmﬂ:ﬂ’rm«mt T

awrfy wgea, § e g
T g e ud 9R wed) arg ¥
i -_a’rdml’ém ”

up, the, | very
seriou]: cnthnt!wwlﬂ to say tha
that uy.hyu]d be 3 W:.Ymul:
make the Constitution a omn
Md‘h’mﬂecmherallpmtof people

Alimplemelmwhschhehu
5 i e & e
nble ltuonly

Unleu nhuunynncumoﬂhc law,“{t
cannot be implemented, because whichso-
ever Govanmmteom,itmypruc
rather then ‘Therefore, 1 would

quouhto-dl itnuvery explosive situa-
so far as jobs in this country are

edncemed. so far as em] ent position
m&hwmhyumoemm pos

I do not want to categorise the nature

ofemplor‘ment But utimnhn
t to live pecefi At least he

mult have work to do.

lenty and man Ein expléit the nature.
z:li‘:notthnmlnpowerkmtd The
power shoyld be utilised and it should

be émployed ih vitious  programmes.
But mrorﬁﬁ n whmver the Go-

tnltu\'eu

2,
g
Gk
&
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thMr sbm ideas are not being

mhu,whch:hnuldbemdudedmthe
Counstitution,

My hon. l'rien:lnd M}x; Shanti Bhushan
may not agree is may not
ange Mr.  Morasji DE::Y myy not

, and the Jmu Gomnment may
collapse. This is
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mq
ion) 1 ma
come to thlt side one day, because,
know, the entire Gomnmt u oulhplmg
now, There is bl:oofhope Govern
ment is incapa mnkmgnn neoe-u-y
Canstitutional change in this te,;pect

1 welcome this Bill which Mr, Shastyi
hnbrought Mr. Shastri is a respected

Here 1 wwld like to quou: one thing.
&n;mpm) I am not blaming you

try, ¢ they
not understand the realitics of the situa-
tion. lthWWhatcththwt:.nmmt
is doing. It is my request t these
unemployed should be all
help and ilities, to get em ent.
But what is being done,  The hon. Prime
Minister Shri Morarji Bhai says: ‘Oh,

of ours who has fought for the
rmedomd'ourmuntry It is known to
everybody that what we face today it a

explosive  situation. [ do
hnpe that he will uke up this matter in hu
party, and the G
bnngmm?pmprmcpmof leguhp
tion to amen cohstitution in this
respect. But I know, may not do it.
They will try to put it off on some pretext
or other,

MR, CHAIRMAN : Let us hear them.

SHRI K LAKKAPPA: Ishall be
the first pemon to welcome this. If the
Government is serious progres-
sivee in nature, I the Minister will

lshlllbcthcﬁm

It is hume:hathuote._ g
here which is revealing.

“In the final analysis, the country’s
prestige is not what the world
thinks of us, but how our people
think of us.

Where then is the prestige of Indis,
e:fcthepeoplehave no true pride
in their country,

Where is oftbewun y
lftherdm:ﬁ: of%

Mnnord:eWorlemk

The counu'y’l prestige will have to
bu:lt frnm the furtherest corner
where Gandhij Last

Mm struggles homeless, lnr::sg

vering in N
dymgmdmhut,dunhng this
is his lot, because it is his Karma.”

Why should you oppose any progresive
xhem which are brought in, I do not
the hon. Minister will agree,

weleome the suggestion made the other
day in the Janata Party KK Mr. Shastri.
Any right thinking person should agree to
It has been stated that they wantto
destitution within 10 yean.
But 2 yean have already elapsed. Nothe
ing has been d&ne Whlt thcy do is,

t wi
he“..n °'xf'hey‘ 1,;1."“ :rl;htht?:te
‘That is all, are ng wit
sufferings of the people. Trcy have not

h hout the coun
pmuntomppnftﬂm
SHR1 HARI VISHNU KAMATH

Hoshangabad| Many members wmt
so speak. I hlw a mm¥on for circulation.
1 have not spoken at all
(Teipur) : Kindly emend he_ time. by
H ext time
tw?ggun. Wed{mttospuhon this.
MR. CHAIRMAN : Iam completely
in the hands of the Howse. Earlier it was
thought that it might be extended by one



HARI VISI-INU KAMATH :
s%bu-hwﬁafp will reply.

hr‘:‘o& P.G. MAB\;ALANKAR T'{_:hen
followed by other speakers. This
is what hlppmed last time.

MR. CHAIBMAN:I think we can-
not force him. If he wants, he can
intervene at this stage. Othcrwise, he
has a right to reply.

PROF. P.G. MAVALANKAR : He
can intervenc at this stage and we can
have a discussion. ;

THE MINISTER OF LAW. JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : Since  hon,

Members are very keen to T would

also be very keen to hear _on such

an important U

pe ii‘e‘;. Y i o ot

prol wl i

cuun Obviously, T would like to have
cfits of advice of the hon.

Mﬂnbﬂ’l

MR. CHAIRMAN : So, is it the
pleasure of the House to extend the time
for considerdtion of this Bill by one hour?

SEVERAL HON, MEMBERS : By
two hours.

MR. CHAIRMAN : What i the

suggestion of the Minister of Parliamen-
tary Affairs ?

w aqHedn  wrd s |
v et (s wvon W) - 9@ e
T NE ®T GG AT R
& oY g w1 ooy gl @-wMw W@
ot wwar §1

MR. CHAIRMAN : All right. In it
the pleasure of the Hause to extend con-
sideration of the Bill by two hours ?

SEVERAL HON. MEMBERS : Yes,

MR. CHAIRMAN : So, the time is
extended by two hours. Now I can call
the other speakers.

Shri Kalyan Jain, _ '

ot wmweln (g% ;. qunfy
arT, gmMAN TR ¥ T
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war 9t & qF wwar  ad

w Ieflmae wmr Wk RN
qre arar ot % ewdw § @R
mge Hsfr wemfagrd  arddr &
ux fagrr  wagwr gf fead  war
arw s wE & | g awr S gt
aney g ¥ hifew ¥ maravwr S g
saffer & arwgdt of & e M
fFgw 9@ qar § 57 wdd ) st
amfe w1 A Aifes wfescd sewr
aary wAT Wik Ed QA § oft
{Er wr oy dfers sifuwe ¢ ag sy
w1 fegr amoam 1 AR g W & e 15 WY
X oy & AT of g8 qEry Fe e
Frior A el f g
gt W ag o e awer )
W FTET wedll §, WA Helt
ot st dert wed ¥ s ag gwenr
W A s da § wEw A
# forq Fare A g | # 3 g da
gt e gfefem e & W@
aAET W g far o A g1 W%
Aol qaear w7 gy A4 fear
wargar & wtv wea,w wEw §
waraEt w1 arer R & W, fe
o ool Tt A wm Sl X
it & 2T wfige 1 wror 2w & ST
draeed | UF W oy FET AT

| gl A dw dani &

Tt #T@ §1 9w aw e
sy wey T At g WK
meit ol ¥ ot fadww g frard
TR AR Al ey T o @
A, ®TH A8 F Ay | §
Y g fadiws qTE Y YW, FIETT XY
w4 WX AR & g s e
ﬁnrﬁwmiﬂtﬂwmm@,
ofr A ify war Y, 4y gure s e
¥ wryfen od, goee & dhafirs

AT a9 G
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dehet Qo ¥ewRm Hdw W
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HT TITLT §. TF ¥Y geafer T e
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T9 & oY vy whafir §. afx oW WY
w4 e aek K e
oY et § IW AY O qRr wT WAy
t1 xo oy ¥ Wl AT o e
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Y x@ are &Y avmd § ag o qwy
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vy oty § wg W wwie § ST w1
Ak TR € Wi I wETe & e
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W BT i ¥ i WY ey @ g e
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T Wl aw Ty &
RIATE iR AT 100%0 4T 200 %0
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ta fogrn WY aftere @Y w7 awd
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Ay g1 ofe owaw 3w o Tl faan
ot et § O FOAnG v Eaw ¥
100 TYTT TT 200 TYUT {1 ¥ ST Y
Tank ¥ afzum darewAEN W
qv 00 wOE ¥ 1600 €O T
o a1y W e ol AR
XE T U age we oficuin oy Fraedn
f Fore fer & Wty g4 fagrr ot ATy
& 3 et § FeTT e 6 frart
o ¥ qw  aw ofodw wr s
§Tg WY qv wi!mi’-‘ffmw
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w3 Tt O ) ak wY @ fafwa
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W gutIw gk NEA we
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W W wiw vl wifer Wi wew
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v Wt wArn wfyd . fr Ao
¥ ofcadn fod sy i Wl s
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adfew & gader wo i Wik WA o
ft sy war ¢ fe s O ofimw
o wer @ § * awr g} i srofi
ferrr g & forg gw-a9m Y o} AigewT
wmy §. dar amEEw ofr ¥ o g
o gar wifgar off g g A oW
g v ¥ f5 asgufy ot @ oW
v Y W gfom & St s gL
F or ff T & w2 fren 37 oy
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W wgd § 5 gn Qar A e o
T afoaw o g A wT AR
T wani AT st agwen
ot ot o A gE &) § 9¥ T wEw
feamerenal & firar 2 # g
A7 & WR wx foar ¥ ww
Wit N ww ¥ T ag Ay ey
aoey & fis 9 oY AT 7§ ¥
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fer W ag w FA AW N fF
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IR A A oorr g & 99 kA
aF qWET W A+ wvw wrafaw
fre ®y wfmd ®% )\ WA sawfr
N gum A R X e oammr g
ROl LR LR LR s R ]
£ ok sfaw w1 TgT /M wT A
qfee epel w1 e AgY v §—Fw
™ el § ol ¥ W e
ay fifog 1 WY 6w 25 W AT 50
W AT ¥ A & IF W oww
0w ¥ #y glar @ Do i =7
1 war awm w®T Hfya. 3l ¥
37 & wgar & 1 qrafee fosrr & w9
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SHRI - HARI VISHNYU KAMATH
gabad) : Mr, Chairman, this
1 is of such an important natuse; as i

of the House on certain sspects of this

blemi. The slarming fesiture of our
my politic.in recent years has been the
mo inting unemployment in our country.
1 do not want to tire the House with facts
and figures in detail, but it is sufficient for
me to quote that during the one year.,
p:iod, from January 1977 to g:nu-ry
1978, zhtremms an increngy oc‘he.E “1:14;:
pircent in the figures gi mploy-

: dﬂ‘;m is, the people
without jobw, workiess peotein search of

we do not know. In one year, there was
an increase of 12 percent, The figure of
January 1998 was about 11 millions. It
is well over one cyore, and behind every
jobless person, every job secker, we can

GM  ND—L—1642L.S.4-g-78, -
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visustise at lemst four or five persons. It

e ot s st shert
ﬁg:aﬂe. It means that there ave

about fifty million who are b

without food, without jobs, without

may be withoutshelter. ‘There is  Shiloks

in Sanskrit :

wufew: fow w waft qoae
ofto ara Frorenviafe |
It means : what sin or crime will not 4
hungry man comamit? Hungry people,
impoverished people, poor people, jobless
people become ruthless.

MR.CHAIRMAN : You can conti-
nue next time.

18.0a birs,
The Lok Sabha than adjourned till Eleven

&f the Clock om Mondgy, July 24, 1968/Sravana
2, 1900 (Saka)



